11 2.2004, HOI&'BLE SMT. MEERA CHHIBBER MEMBER(J)
,; HON'BLE SERI $.P. ARYA MEMBER(A)

For applicant Shri N.K. Agarwal., For respondent No,
1 shri Deepak Shukla for Shri Prasant Kumar. For respondent
No. 2 Shri AWK. Chaturvedl. |

Heard. ‘issue notice to respondent No. 3 who may
. file their rgply within two weeks. Re.A. thereto be filed
within one week thereafter. Copnsel for the applicanthas
.~ prayed for iﬁterim order. However, we<feel that before pas-
sing the order, it would be necessary to hear the U.0O.I.
| Accordlngly,‘counsel for U.O.I. ha@ given one week’tlme
1 to file reply as to why intewim order prayed for may not
1 be granted td him in special circumstances when applicant is
f{fadmlttedly s fcerlng from serious desease and state of U.P,
G as well as West Bengiggboth are agreed for extending his.
deputztion qﬁ period 6th August 2004. List the case for

|
consideration on the question of interim order on 17.2.2004.

| At this étage,>counsel for the applicant states on

i the 1nstructlén from apolicant, that he does not want to

| pursue this cése and would like to withdraw the Original

ﬂ Application. [In view of the statement made by the applicant

ﬂ who is presen? in thelcourt, the O.A. is dismissed as withdrawn.
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